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M R . S P E A K E R  
a llow  everything.

Irrelevant. I cannot

(Interruptions)

* e !* w  * ? > ? *  : ^  i f  m

s rr^ rr  i

(w refcrH  )

S H R I N IR E N  G H O S H  (D ual D am ) : 
A  mere C alling Attention is not sufficient. 
T here should be a full discussion.

«fr % t t i t

f a f R s r f t  q ^ r a i r  H . . .

M R . S P E A K E R  : W e shall consider it.
I have already allowed H alf-An-H our 
discussion. W e w ill discuss it.

* ft  T t 3f ^ H t ^ T 5Tr^rV ( t f s y c ) : 

*R ff^ * S * » 5r r f a i i T t f a  14  c i n f r f  

§  i s  ^  5rr?cff 3r

ftar 1 «rnr 
fir̂ fr |  f t ? . . .

Irrelevant; not allo-M R . S P E A K E R  
wed.

{Interruptions)

M R . S P E A K E R  : W hat he is showing 
is unparlliamentary. Irrelevant; not allo-
wed. Papers to be laid.

xa* i s  hrs.

P A P E R  L A ID  O N  T H E  T A B L E

Eighty-Sixth Report of the Law Co-
mmission on die Partition Act

T H E  M IN IS T E R  O F  L A W , J U S T IC E  
A N D  C O M P A N Y  A F F A IR S  (SH R I P. 
S H IV  S H A N K A R ) t I beg to lay on the 
T ab le  a  copyof the Eighty sixth Report 
(Hindi version) o f  the Law  Commission 
on the Partition A ct, 1893.
[Placed in Library. See No. L T — 2773/81]
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12 -13  h r s .

M E S SA G E  F R O M  R A J Y A  SA B H A

S E C R E T A R Y  : Sir, I have to report 
the fo llo w in g  message received ftom  the 
Secretary-General o f  R ajya  Sabha

“ In accordance w ith the provisions o f 
R ule 127 o f  the Rules o f  Procedure and 
Conduct o f Business in the R ajya  Sabha, 
I am  directed to inform the Lok Sabha 
that the R ajya Sabha, at its sitting held on 
the 7th September, 1981, agreed without 
any amendment to the V ictoria  M em orial 
(Amendment) B ill, 1981, which was passed 
by the Lok Sabha at its sitting held on the 
17th February, 1981.”

12 ' 14 hrs.

P U B L IC  A C C O U N T S  C O M M IT T E E  

F i f t y -s ix t h  R e p o r t

S H R I S A T IS H  A G A R W A L  (Jaipur) :
I beg to present the Fifty-sixth Report 
(H indi and English versions) o f the Public 
Accounts Com m ittee on action taken b y 
Governm ent on the recom m endaations 
contained in their 132nd Report (Sixth 
Lok Sabha) on Customs Receipts.

.I2- 15 hrs. ,

C O M M IT T E E  O N  S U B O R D IN A T E  
L E G IS L A T IO N

S e v e n t h  R e p o r t

S H R I M O O L  C H A N D  D A G A  (Pali) : 
Sir, I  beg to present the Seventh R eport 
(Hindi and English versions) o f the C om m -
ittee on Subordinate Legislation.

(.Interruptions) * *

M r. S P E A K E R  : W h at he is saying is 
without m y permission

12* 16 hrs.

C A L L IN G  A T T E N T IO N  T O  M A T T E R  
O F  U R G E N T  P U B L IC  IM P O R T A N C E

R e p o r t e d  I n d o - U n i t e d  S t a t e s  d i f f e r -
e n c e  OVER POSTING OF DIPLOMATS

S H R I S.M . K R IS H N A  (M andya) : 
Sir, I  call the attention o f  the H on. M inister 
o f External Affairs to the following matter

* *Not recorded.


